| TEM NO. 5 COURT NO. 6 SECTI ON XVI |

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 30392/2012

(Arising out of inpugned final judgment and order dated

02/03/2012 in RP No. 3325/2011 passed by the National Consuners

Di sput es Reddressal Conmi ssion, New Del hi)

M S SH VA H TECH AGRO FARMS Petitioner(s)
VERSUS

ORI ENTAL I NS. CO. LTD. Respondent ( s)
(with office report)

Date : 30/07/2014 This petition was called on for hearing today.
CORAM :

HON BLE MR, JUSTI CE JAGDI SH SI NGH KHEHAR
HON BLE MR JUSTI CE R K. AGRAVWAL

For Petitioner(s) M . Abhi shek Chaudhary, AOR

For Respondent (s) Ms. Manj usha Wadhwa, AOR
UPON hearing the counsel the Court made the follow ng
ORDER
Not taken up.
(Parveen Kr. Chaw a) (Phool an Wati Arora)
Court Master Assi stant Regi strar
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